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Out in Steel Investoaent

*§y:. SHRI B. S. BHAURA : Wi.
the Minuster of STEEL AND MINES be
Pploased to state 3

(a) waether a drastic cut in steel invest-
mant will affsct the design organisation
MEJON, Ruachi apd steel plant equip-
msat manufacturers including Heavy En-
ginssring Corparation and others;

(b) if s0, whather this will affect the
em)>loym:nt potential also; and

(c) in view of this, whether Government
hive altsraate suzgestion in this regard?

THE MINISTER OF STEEL AND
MINES (SHRICHANDRAJIT YADAV) :
(a) No cut in the steel 1nvestment having
an adverse effect on MECON or on the
manufacturers of steel plant equipment like
Heavy Engincering Corporationand other
is envisaged.

(b) and (c) Do not arise.
Allotmant of Vehicle by Geatral Vehicle
Depot, Delhi Cantt :

%672, SHRI BHARAT SINGH
QHOWHAN ;

SHRI PHOOL CHAND VER.
MA

Will the Mmister of DEFENCE bhe
pleased to refer to the reply given to Un-
starred Question No. 5208 on the 19th De-
cember, 1974 and state :

(s) whether an exserviceman working
in Central Vehicle Depot, Delhi Cantt,
was allotted a vehicle out of turn on the
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c) whether apy enquiry was conducted
l@iiln his alleged activities of sale of
vehicles to kabadis?

THE DEPUTY MINISTER IN THB
MINISTRY OF DEFENCE (SHRI J. B,
PATNAIK) @ h_:? An ex-servicoman
working in Gentral Vehicle Depot, Delhi
Cantt. was allotted a vehicle on the st
March, 1974- The time-limit for collec-
tion of a vehicle under the allotment letter
wh:l extended from timeher.o t.imsmc and g

textension was upto the goth September,
1974. The allotice sclected a vehicle
on the 6th September which was a selection
day and collected it on the a5th Sep-
tember, 1974. The allotments are made
and extensions of time-limit are granted om
the basis of the recommendations of the
Soldiers, Sailors and Airmen's Boards.
The existing rules do not bar the allotment
of a vrhicle to an ex-serviceman with less
than six months’ service in the Army.

(b) The allotment in this case was not
in violation of the rules.

(c) Nospecific enquiry has been conduc-
ted against his particular allottee for his
alleged 1nvolvement 1n the sale of vehicles
to kabadis. However, certain complaints
regarding sale of vehicles by ex-servicemen
to kabadis are being investigated by the
Central Bureau of Investigation. The
result is awaited.
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